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The 26™ February 2019

No. 21/ B.P.S.C.(Estt.)-11/2018-2654/Ka—In exercise of the powers conferred by the
proviso to clause (3) of Article 320 of the Constitution of India, the Governor of Bihar is pleased to
make the following amendments in the "Bihar Public Service Commission (Limitation of
Functions) Regulations, 1957 (amended as time to time)"with immediate effect :-

AMENDMENT
(1) Proviso to regulation-7(C)(i) of the said regulations, 1957 shall be substituted by the
following :-
" Provided that, it shall not be necessary to consult with the Commission in
cases of the appointments to the posts of Doctor and Veterinary Doctor ; "
By the order of the Governor,
HIMANSHU KUMAR RAI,
Joint Secretary to Government.
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